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ECREISE
[1& qe X=a ([Rwim)]

AT, 28 AT, 2026
Yo AT T g At &Y Fardt fi gy 9 F ag7 g

3T, 407 (3).— LT (Ferrer) stterf==ra, 1989 (89 T 24) (38 a1 S<F ATA==H F &7 ¥ wafiq)
T TR A (T) FT IT-TT (1) BT T&T LRI T TANT FLd U, ik T, 36 919 F §qE g & a18
o st 3297 % forw g, S dfera @Eer sa arer a7 Sqg=1 ¥ &F7 @0 8, sfer a7 %
gt forer § e Yerer afvarrs, sraia, “sifea six stier Jaer g & 93 q€ &9 F Gat U i qreea<
RfiwT F siqia 9o - R (14 & @) F §fiw 78 g T @3 qa RAQswT F 89
AR - I (RR & ) sl gt O - s (353 & @) & di= gdfte e argae & i & o
AATF F, TAGTLT UHT G T ATAALI0 FTA o AT ZLT hT ET0IT FZAT 2|

I G H & T@ AT Wl AT AR AT TIora= § T ATIG=AT & TH AT g & o
3T 7 srater & fiae, I Afa=as & oy fi9 (3) FT IT-AT (TF) F Tgd St 2T & oy UHy g7

& ATAAZUT IT AT 33T Tl T 2

578 GI1/2026 (1)
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FEHRTT FT THRaT 2

T AT, TEH ATTAFRTLT TATq SN ATAUGT ATAFTA, GaT, ToF - AfeQT 1 forfed = # 6
STTORTT fSrEr SHET LT F9ITAT SITANT, 3T Feqd STty ATy Fal &l SAHTd &9 9 7 et Fer
AT & qTeAT | a1 60 ST 7 FIHT T, 37 UHT T i<t &7 g % a7 i oy & S0
ST, afe e g, T ok TS, FAAT AT TR ATG9AF THA, M G AARIAT HT TR AT

I SATATaT i T S (SX) T IT-GT (IN) F Tgd TeOH IR FIT &7 37 Fre AT sraer
sfaw grm

T ATEREAT o AT S ATeAT ST o 9T Ud 31T fSawor Iueey § a9 T=g& =Ah gy 9%
AT o 36 AT | ALreAr o6 ST 9ed 2|

AEAT

AT T & Gl o § Ay T aRErseT, “sifRer sii¥ stier Ioar ToT |/ qF d< Ad 6 &l UL A

eI RETT & At waa - AT (YY & @) & fi= 7 @figa g W@a a1 IRASET &
Tgd =T - a1 ([R & ) ofix el O - fAsara (353 & @) F i gifte W@a s F [ato
& ST & T AT 971 ST o ATEUGr i S qrAT S v e fawer (F9wew - |)

HITF — |
1 ERIEE R 246 2 240 EE7 0.250 0.028 | =R
2 ELIEE R 50 ST 0.676 0.073 | ==
3 ERIESEL 28 169 242 EED 0.025 0.025 | =
4 ERIREE 274 243 e - I 0.375 0.152 | =
5 ELIEE R 6151290 244 TLETE 0.690 0.062 | ==fFma
6 ERIESEL 261 AT 0.050 0.050 | =afwra
7 ERIREE 292 179 262 EED 0.270 0.103 | =g
8 FATISET | 615/602 177 253 EED 1.280 0.221 e
T8 = 3.616 0.714
9 I[AGEd | 231/142 15/1019 AT 0.715 0.250 | =
10 IZAGEd | 231/284 15/1143 AT 0.225 0.146 | =g
FA AT = 0.940 0.396
i
11 SATAL 149 354 s q | 0445 0.168 | =afxFTa
qiz
12 AT 132 359 oy | 0241 0.050 | ==fFTa
13 | oM 66 352 W@ ooy | 0563 | 0246 | =T
14 AL 350 GIEE: 0.512 0.152 | =afxFTa
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AT = - |
qvE
15 9T - 351 SR - ] 0.045 0.045 T
32
16 AT - 349 sty | 0085 0.085 | =R
qvE
17 9T 133 - 357 SR - ] 0.100 0.003 T
qvE
18 AT 76 - 358 S O 0.001 | ==fmTa
T A = 2.446 0.750
ATH AT I
1 ERIEER] 0.714 8
2 CERELS 0.396
ACIL RS 0.750 8
T 8 = 1.860 18

[*T. H. CE/CON/II/BBS/LA/3rd line BHC-VZM/Shyampur/20A]

AT FHIL |TH, & ATHar (Fafor-11)

MINISTRY OF RAILWAYS
[East Coast Railway (Construction)]
NOTIFICATION
Bhubaneswar, the 28th January, 2026

Notice under Section 20A of the Railways Act-1989

S.0. 407(E).—In exercise of powers conferred by sub-section (1) of section 20A of the Railways
(Amendment) Act, 1989 (24/89) (here in after referred as the said Act), the Central Government, after being satisfied
that for the public purpose, the Land, brief description of which is given in the schedule annexed here to, is required in
Khurda district of Odisha state for the execution of the Special Railway Project, namely “3rd line between Nirgundi —
Barang (22 Km) & Khurda Road - Vizianagaram (363 Kms) of newly sanctioned 3rd line between Bhadrak-
Vizianagarm project (525Km)” under Khurda Road and Waltair Division of East Coast Railway in the State of Odisha
and Andhra Pradesh.” hereby declares its intention to acquire such land.

Any person interested in the said land may within a period of thirty days from the date of publication of the
notification in the Official Gazette, raise objection to the acquisition of such land for the aforesaid purpose under sub-
section (1) of section 20D of the said Act.

Every objection shall be made to the competent authority, namely Land Acquisition Officer, Khurda, State -
Odisha for “3rd line between Nirgundi — Barang (22 Km) & Khurda Road - Vizianagaram (363 Kms) of newly
sanctioned 3rd line between Bhadrak-Vizianagarm project (525Km)” under Khurda Road and Waltair Division of East
Coast Railway in the State of Odisha and Andhra Pradesh.” in writing and shall set out grounds thereof, and
competent authority shall give the objector an opportunity of being heard, either in person or through a legal
practitioner, and may, after hearing all such objections and after making such further inquiry, if any, as the competent
authority thinks necessary, by order, either allow or disallow the objections.

Any order made by the competent authority under sub-section (2) of section 20D of the said Act shall be
final.
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The land plans and other details of the land covered under this notification are available and can be inspected
by the interested person at the aforesaid office of the competent authority.

SCHEDULE

Brief description of land (Annexure-1) (attached here with) to be acquired in Khurda district of Odisha state,
with or without structures, for the Special Railway Project, namely “3rd line between Nirgundi — Barang (22 Km) &
Khurda Road - Vizianagaram (363 Kms) of newly sanctioned 3rd line between Bhadrak-Vizianagarm project
(525Km)” under Khurda Road and Waltair Division of East Coast Railway in the State of Odisha and Andhra
Pradesh.”

Annexure-1
Area to
. Total
SL. Village Khata Chaka No. | Plot No. Kisam of Land | Areain b? Type of
No. Name No. acquired Land
Acre .
in Acre
1 Benapanjari 346 14 240 Chaka 0.250 0.028 Private
2 Benapanjari 50 Chaka 0.676 0.073 Private
3 Benapanjari 28 169 242 Chaka 0.025 0.025 Private
4 Benapanjari 274 - 243 Sarad-I1 0.375 0.152 Private
5 Benapanjari 615/290 - 244 Gharabari 0.690 0.062 Private
6 Benapanjari - 261 Gharabari 0.050 0.050 Private
7 Benapanjari 292 179 262 Chaka 0.270 0.103 Private
8 Benapanjari 615/602 177 253 Chaka 1.280 0.221 Private
TOTAL= 3.616 0.714
9 Deulabasta 231/142 - 15/1019 Gharabari 0.715 0.250 Private
10 Deulabasta 231/284 - 15/1143 Gharabari 0.225 0.146 Private
TOTAL= 0.940 0.396
Sarad
11 Shyampur 149 - 354 Anajalasechita - 0.445 0.168 Private
11
Sarad
12 Shyampur 132 - 359 Anajalasechita - 0.241 0.050 Private
11
Sarad
13 Shyampur - 352 Anajalasechita - 0.563 0.246 Private
11
66 Sarad
14 Shyampur - 350 Anajalasechita - 0.512 0.152 Private
11
Sarad
15 Shyampur - 351 Anajalasechita - 0.045 0.045 Private
11
32 Sarad
16 Shyampur - 349 Anajalasechita - 0.085 0.085 Private
11
Sarad
17 Shyampur 133 - 357 Anajalasechita - 0.100 0.003 Private
11
Sarad
18 Shyampur 76 - 358 Anajalasechita - 0.455 0.001 Private
11
TOTAL= 2.446 0.750
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Village wise Abstract
SI. No Village Area to b:cariq“‘red m Total No. of Plots
1 Benapanjari 0.714 8
2 Deulabasta 0.396 2
3 Shyampur 0.750 8
Total Area = 1.860 18

[F. No. CE/CON/II/BBS/LA/3rd line BHC-VZM/Shyampur/20A]
AJAYA KUMAR SAMAL, Chief Engineer(Con-II)

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054.  GORAKHANATH  Digtaly sioned oy GoRakiin
YADAVA Date: 2026.01.30 16:19:38 +05'30°



		2026-01-30T16:19:38+0530
	GORAKHA NATH YADAVA




